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Leader of the House and those powers
were then delegated to me by the then
Leader of the House. Now I am doing
those things in my own right.

Mr, Speaker: If the hon, Leader of
the Housc wants to have this business
to himself we have no objection.
Certainly he may do it. We do not
want to take it away from him 1if he
thinks that it is his job.

Dr. M. 5. Aney (Nagpur): May 1
submit, Sir, that iy own expcricnce
in this House--1 have known the work-
ing of the Leader of the House for
many years—and also my experience
after having worked as Leader of the
House, is thul the function of annuunc-
ing the business for next week has al-
ways been the function of the Leader
of the House and there is no loss of
dignity in announcing that statement.

An hon. Member: Same is the
procedure in the United Kingdom.

12.57 hrs.

DELHI LAND REFORMS (AMEND-
MENT) BILL*

The Minister of Home Affairs (Shri
Nanda): Sir, I beg to move for leave
to introduce a Bill further to amend
the Delhi Land Reforms Act, 1054

Mr. Speaker: The question is:

“That leave be granted 1o
introduce a Bill further to amend
the Delhi Land Reforms Act,
1954.% :

The motion as adopted.

Shri Nanda: Sir, I introduce the
BiN,
12.58 hra L |
STATEMENT RE: DELHI LAND
REFORMS (AMENDMENT)

ORDINANCE, 1866
The Minister of Stat. in the M-
istry of Home Afairs and Minlster of
Defence Supplies in the Ministry of
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(Motion)
Defence (Shri Hathi): Sir, I beg to
lay on the Table g copy of the expla-
natory statement giving reasons for

immediate legislation by the  Delhl
Land Reforms (Amendment) Ordi-
nance 1966, as required under rule

71(1) ot the Rules of Procidure and
Conduct of Business in Lok Sabha,

1259 hrs.

MOTION RE: TASHKENT DECLA-
RATION—contd,

Mr, Speaker; The House will now
take up further consideration of the
tollowing motion moved by Sardar
Swaran Singh on the 16th February,
1968, namely: —

*That the Tashkent Doclaration
be taken inte consideration.”

Shri M. R. Masanl (Rajkot): Sir,
muy 1 psk whether we may assume
the Minister will be called upon to
reply on Monday?

Mr. Speaker: It s now 1.000 We
have only 1} hours before 2.30. Would
the Minister like to reply on Mon-
day?

The Minister of External Affains
(Shri Swaran Singh): 1 have no
objection.

13 hrs.

Shri Harli Vishnu Kamath (Ho-
shangabad): May ] earnestly make a
two-folded request to you? Firstly,
the House may sit till 8 o'Clock
today; that is to say, Private Mem-
bers’ Business may be taken up at
3.30 instead of at 2.30. Secondly, may
I request you to ensure thay the
Defence Minister who was in Tashkent
when the declaration was signed, is
oresent in the House because certain
juestions might be rajsed here which
he alone may be able to answer? For
instance, 1 understand that under an
agreement which General Choudhutd
and Genera] Musa arrived at in
Rawalpindi Jast week the Government
of India has agreed to withdraw 1o
the 1949 pnsition. e can throw light

*Published

in Gazette of
dated 17-2-88.

Indla Extraordinary,

Part 11, section 2,
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[Shri Hari Vishnu Kamath].

on this. It is s'ill a secret.

It has
not been given to the press.

Shri Bade (Khargone): It is a
breach of privilege of the House, It
was announced by Radio Puakistan.
Though Parliument hag been in ses-
sion. no announcement has been made
to the effect  that our armies are
going to the 1049 position.

Mr. Speaker: There is no breach of
privilege of the House. He might
resume his seat.

ot gww W woatg (JA1e) AT
utsr el 7 gwmT A § owemer
HEYT, A ST HET § W g gar
w# & 1 Tl Fea) faseman £, .

TOR WEYIY © HT Wi AT
AT 7T v Grawr it g 7 owm
¥t g g ?

Shri Hem Barua (Gauhati): When

is the Minister replying?_ . (Interrup-
tions).

Mr. Speaker: Because Shri Kamath
hag started it, therefore, it must be
continued? I am sorry.

Shri Harl Vishnu Kamath: 1 only
made a request that the Defence

Minlster should be present in the
House.

Mr. Speaker: I would request Shri
Kamath to give previous intimation
it he wants to say anything—mot in
this manner obstructing the proceed-

ings of the House.

Shri Harl Vishnn Kamath: May I
say that I have given = Calling Atten-
tion potice gn thig very subject?

Mr, Speaker: I hope he will allow
me to continue witlr the business.

Shrimati Renu Chakravartty (Bar-
rackpore): What is the decision re-
garding the allotment of time?

Mr. Speaker: Nothing hns been
decided. We will continue tin 2:30
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today and the Minister would reply
on Monday. Now Shri Bakar Ai
Mirza will continue his speech.

Shri Bakar Al Mirza (Warrangai}:
Mr. Speaker, yesterday 1 was saying
that the two countries of India and
Fakistan have takep a new turning
of the road and there hes ben a new
approach, there hag been the dev:lop-
ment of g new character in the fune-
tioning of the two countiries. If the
Taskrkent Agrecment is implemented
honestly and with all sincerity by both
the countries, I feel sure thai very
soon there will be g re-union of the
two countries. By that I do not mcan
that there will be dissolution of
frontiers. An almosphere of friend-
ship and goodwill will be created in
the place of the present ill-will and
hatred and the two countries will be
able to march in the road of progress.
And it might be quite possible, in the
wake of the European Economic Com-
munity, to form an arrangement
where by surrendering or merging &
part of their sovereignty they can
progress together.

13.04 hrs.
[M=a. Deputy-Speaker in the Chair ]

For example, it is quite possible and
quite feasible to have a common
authority for jute. This should be
tried. There has been talk of
sovereignty in the context of with-
drawal from Haji Pir Pass, Kargil
and Tithwal. It must be remembered
that sovereignty also involves the 400
millien people of India.

Mr, Deputy-Speaker:
Member
time is up.

Shri Bakar AU Mirea:
started my speech.

Mr. Deputy-Speaker: I have to give
time to the Members of the Opposil-
tion also.

Shri Bakar All Mirza: You might
give me one more minute. Otherwise
that is the point in my coming here
today and making e speech?

The hon
should conclude now. His

1 have just
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In conclusion, I would say that the
way in which the budy of Shastriji
wag received by this country when it
came from Tashkent, by millions and
millions o' prople  not only with rose
petalg but alsg with love and refer-
ence .hat fact itsell is not only an
expression of devotion to Shastriji
but also puts the seal on the final act
of thp great and good man of the
Tashkent Agreement.

Shri Dinen Bhattacharya (Seram-
pore): Mr Deputy-Speaker, on behalf
of our party in Parliament I hearlily
support the Tashkent Agreement. It
is p matter of pride and gratification
for our party that such an agreement
has ultimately been reached between
our couniry and our neighbour Pakis-
tan. It was precisclv for suggesting
this tvpe of settlement and a penceful
so'ution of all the ouvtstanding issues
with Pakistan that our partv. special-
1v the General Secretary of our Party.
Shri E. M..S Namboodiripad. was
attackad and dubbed as a traitor and
anti-national. Even Shri Nanda, the
sadachari Home Minister, tried to be-
foo] the countrv hv referring to a
spec-h & Shri Namboodiripad in
Bombav.

Mr_ Denaty-Speaker: Here we nre
concerned with the Tashkent Agrec-
ment.

Shri Dinen Bhattacharya: T am limit-
in7 mvself to the Tashkent Aereement.
For =akine this guagestion, allegations
were made against us

Mr. Noputy-Speaker: You may take
some other opportunity to refer to
this, not now.

oft frdere wame (FriET) @ e
WET, U7 TifAde A7 AW & W

awm g ?

Shri inen Bhattacharya: Our party
was threatened with action,. We were
1old that appropriate action will be
taken at the proper time against our
General Secrelary for his speeches
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und writings. Cuan un,body deny that
our party and our Genersl Secretary,
Shri E M. S. Namhoodiripad, had
the guts to make this suggestion g! @
time. . . .

Mr. Deputy-Speaker: We are
concerned with your party.

not

Shri Dinen Bhattacharya: But I re-
present my party.

Mr, Deputy-Speaker: The hon, Mem.
ber should :enfine his spesch to the
Tashkent Agreement. He should not
go beyond i1, He can refer to other
matters on uther occasions.

Shri Dinen Bhatlacharya: At a time
when the two countries were confront-
ing each other with war, the reac-
tionary forces in the country tried to
plunge the country into total war by
creating war psychosis. Many people
and countrics were telling us to turn
our economy into & War economy.
Ultimately, however, good sense pre-
vailed and thanks to the efforts of the
Soviet Prime Minister and the bold-
ness shoawn  hy our Prime Minister
during the Tashkent Agrecment, such
a peaceful gettlement has been oossi-
ble. 1 hope that this Tashkent spirit
will he taken seriously and  ewvery
effort will be ma“e to broaden the
Tashkent spirit so as to sett'e all out-
standing issues and dispectes, including
border disputes peacefully acros: the
table. I congratulate our late Prime
Minister for leading the country to
such o situation in whi-h peace and
friendly relations «can be brought
about on the basis of the Tashkent
Apgreement.

There has been a voice of disagree-
ment. T know that the voice express-
ed by certain forces here are not the
voices of the people of our eountrv.
Tt I8 the wnicr and fee'ing of the
imperialist reactionaries, under whose
inltiative our rountry was divided into
twn parts, with the intention that the
two parts will alwnys be at war and
there will be no peace.  In that way.
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[Shri Dinen Bhattacharya].

opportunity was taken by the imperia-
lists to carry on their brutal exploita-
tion of our poor people in this sub-
continent. So, I caution the Govern-
ment not to surrender themselves to
those reactionary forces who are try-
ing to sve that again the feelings and
the relations between these two coun-
tries be brought to such a situation
that our jawans will fight with the
jawans of the other part of the same
land. Sometimes, our Government
leaders surrender themselves to ‘these
reactionary  forces. I  mention it
especially becaouse the western world
is not very happy with this Agree-
ment. They may speak sweet words
but their aim is to see that we fight
each other. (Interruption).

I do not want to be interrupted. In
this connection, 1 may again refer to
the matter which I had placed here
when the very proposal for the Tash-
kent meeting was placed in this House
by our late Prime Minister, Shri Lal
Bahadur Shastri. It is gratifying to
note that before going to Tashkent,
our late Prime Minister declared that
we cannot conceive of any situation of
perpetual enmity with our neighbour
Pakistan. T say, the same should be
the fecling in regard to China.

An hon. Member: No.

Shri Dinen Bhattacharya: Yes; [
boldly say that. The people must
know that. Unless and until we come
to a peaccful settlement with China—
she is also our neighbour—our eco-

nomy and our position cannot
improve . ., (Interruption).
Mr. Deputy-Speaker: We are not

concerned with that now.

Shri Dinen Bhattacharya: Sir, you
arc a'so interruping me. Is it not in
econnection with our establishing

friendly relations with our neighbours?

Mr. Deputy-Speaker: We are not
soncerned with China now.
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Shri Dinem Bhattacharya: Any stu-
dent of history, basing on realities, will
say that it is not very impossible for
India to come to a settlement with
our other neighbour China. (Inter-
ruption) .

Shri Sidheshwar Prasad: Pro-China,

Shri Dinen Bhattacharya: Slanders
are made against us that we want to
sell out our country to our neighbour
China. It is a slander. When we talk
of peaceful setilement, we say that de-
finitely with the intention that our
national prestige and national integrity
will be maintained. We have not
surrendered anything to Pakistan
whi'e agreeing to the Tashkent De-
claration, So, in this way alone we
can settle our disputes. There  are
our friends. I remember, after com-
ing from Burma, our late Prime Minis-
ter—I have read it in the pewspaper,
the Statesman—was asked a uestion
by gome correspondent as to whether
such negotiations or such a meeting
like Tashkent was possible with China.
At that time. our Prime Minister je-
marked: Where is a Kosygin to arrange
such a meeting? T say, there are our
fricnds and there  are non-aligned,
neutral, nations who are friendly to
us and to China and they ean arrange
it. Rumania has propnsed such a
thing: the UAR has also proposed it.
There ar, proposals . . .

An hon. Member:
proposals.

Shri Dinen  Bhattacharya: They
are not sacrosanct. We met in Tash-
keny without any pre-condition,
without any condition. In the same
way, without any pre-condition, our
disputes with China can be settled in

The Colombo
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a friendly atmosphere under the inl-
tiative and invitation of any friendly

nation. It is not only that my Party
has said it. Even some eminent
persons like Shri  Jaya Prakash

Narayan has suggested this. Js he a
communist? Doeg he want to sell out
any porlion of our country to China
when he suggests that a settlement
may be made with China? The situa-
tion has changed. The Colombo
powers must not be made sacrosanct.
The relations of forces between Asia
and the whole world have changed.
At least, there must be an effort on
the part of the Government of India
to see whether it is possibir to nego-
tiate and settle our disputes with
China  without surrendering our
sovereignly to any nation.

With these words, [ fully support
the motion and 1 hope in the spirit
of Tashkent the peaceful settlement
of all disputes with any neighbour of
our country, including China, will be
attempted and I hope the settlement
will be arrived at. I hope the Gov-
ernment will not allow the reactionary
forces to gain ground and to ruin our
country by making it impossibe to
settle  all our border disputes with
our neighbours.

Shrimatl Vijay Lakshmi Pandit
(Phulpur): Mr. Deputy-Speaker, Sir
at 3 moment when India stands at &
turning point in her history the Dec-
laration of Tashkent is a sign-post
pointing out the direction ‘owards the
future. It is of tremendous im-
portance tn  the participating
countries, It has strengthencd the
United Natlons, it has given mankind
a new hope, for it has shown. as Wal-
ter Lipman said the other day, “that
it is still possible for nations to get on
top of the intractable violence of
human affairs. The word is better for
what happened at Tashkent™

Bometimes ago, Jawaharlal Nehru
said that the reason why so many
problems defy solution wag because
of the wrong approach to them and
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because the violence of our minds
dominated our actions. He said:

“ . . . Unless the world recog-
nises the need for a passionate
involvement with civilised be-
haviour, tensions and conflicts
would continue throughout the
world.”

I submi. that what happened at (ash-
kent js an involvement with civilised
behaviour. It is a right step at the
right time in the right direction. The
results that flow from it will be good
and a new day of co-operation and
friendship will dawn for the pcople
of India and Pakistan.

Nothing in the world is ever
entirely immune from  criticism and
the Tashkent Declaration is no cxcep-
tion. But may I remind hon. Mem-
bers who arc  dissatisfied with the
Declaration that the world consists of
two kinds of people, those who curse
the darkness and those who light a
candle. Prime Minister Shastri lit &
candle at Tashkent and I have no
doubt that the flame wil] be strong
and the light will guide us on to still
bigger and braver cfforts.

For the last two decades the world
has talked a  great deal about the
necessity  for settling  disputes by
pecacefu] means and for abandoning
the use of force. For us in India this
was no new idea, for jt has been the

guiding thread in our philosophy
through the centuries. We too had
spoken this language in world

Forums and pledped our adherence t2
this concept. But now, by putting her
signature to *the Tashkent Declaration,
Indisg has shown that we can act as
well as talk. India has risen in her
own es'imation, in the estimation of
her people and in the estimation of the
whole world. All nations have wel-
comed the Declaration with the single
exceplion of China and maybe, even
here, there is a lining to what lookse
like a dark cloud, for. perhaps the
fact that China has not realised the
importance of this Declaration may
show Pakistan the realities wf the
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|Shrimati Vijay Lakshmi Pandit].
situation and help to tear aside the
pointed veil which prevented her from
seeing her neighbour clearly.

This is the first time that two
nations have takeg sv bold a siep, so
pregnant wiith possibilitieg for new
life and new hope for millions of
people. It is the first initiative of ils
kind taken by a great power such as
the Soviet Union for  bringing
together two of her Asian neighbours
and  helping them 1 resolve their
differences through discussion,
through consultation, in a peaceful
manner. The Soviet initialive and its
success should be welcomed by gvery
one by all people who are involved
in thg secarch for meace and stability
and justice in the world, specially
those of Asia beccause this step has
establishrd, beyond any  doub',
that the Soviet Union is not only intle-
rested in peace in Asia but is pre-
pared to take the necessary initiative
to achicve  this objective and safe-
guard it. The Tashkent Dec.aration,
therefore, establishes the Soviet pre-
sence in Asia as a strong factor in
favour of peace.

The cssence of this Agreement is
obviouslv the spirit which ingpired it
—a spirit to which both sides whole-
‘heartedly subseribed. India is deter-
mined o observe the Agreement and
the spirit in which it was conceived
and we believe that Pakistan will do
likewise, To doubt the honesty and
intention of either nation at this time
is not only grossly unfair to both but
amounts almost tg an insult to the two
Heads of States. It is a pity, it would
be a thousand pities, if such an atti-
tude were taken up.

It was only after assurances from
Pakistan that the use of force wauld
be abjurcd that Shasiriji agreed to
our withdrawalg from Haji Pir. Kar-
€il and Tithwal. This was the condi-
tion he had made earlier in his letter
to the Secretary-General of the Unit-
ed Nationz and to Parliament. His
willingness to withdraw shows that he
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had the fulle:t confidence in India's
strenglh ang ability to defend and
protect hersclf. Pakistan’s  withdra=-
wiul on the other hand from the
Chhamb-Jaurian Sector is both poli-
ucally and mulitarily of the highest
importance 1o us.

I am sorry, some of the speakers
who spoikc yesterday, are not present
in the House. Mr. Trivedi was
among the most critical—he said that
we cannol give up our own territory
which we have recovercd. The Tash-
kent Declarat on is not an adjudiea-
tion of the Kashmir question. We
have made it clear time and ggain, in
Tashkent and elsewhere, that Jammu
and Kashmir is a part of India and
our sovercignty in this area is not
negot ab ¢ This fact remdins.

There was a further doubt in  the
mind of Mr. Trivedi to the effect thal
an Act of Parllament would be neces-
sary to part with our own Llerritory.
We have not given up anything of
our soveroignly. We  had accepted
the Cuus:-fire of 1748 but no Act of
Parliament  was then  considered
necessary. Our withdrowal from Hajj
Pir, Tithwa] and Kargil is a mere re-
affirmation of the Cease-fire line of
1949 and we sccepted it in the larger
interests of peace and the peaceful
settlement of a difficult and vital 1s-
sue.

Quizstions are asked as to whal are
the guarantees for the future. These
lie in the terms of the Agreement,
namely, that both sides wil] observe
the Cease-fire terms and the Cease-fire
line, that rolat’'ons between the two
countries shall be based on non-inter-
ference in  ecach other's internal
affairs. Equally important are Art
& which mentions the need to encour-
a7e propagnnda which promotes the
development of friendly relations bet-
ween the two nations, and the first
part of Art. 1, which speaks of necigh-
bourly relations and the ending of
tensions. I would like ‘0 draw the
sttention of this hon, House to the
fact that it is these aspects and mnot
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merely the disengagement of troops
that are the long-term objectives ea-
wvisaged in the Declaration

‘This House bears a heavy responsi-
bility because we are the representa-
tives of the people. It is not Govern-
ment alone who are responsible for
the promotion of friendly relations
between nations. If we raise false
bogeys, the work of our Government
is going to be made immeasurably
maore difficult and the purpose we
seek to serve will be defeated

On what do agreements and trea-
ties rest? What guarantees do they
offer? In the final analysis, as we all
know, it is the will of the people that
is the surest guarantee. In this case
we also have the firm and friendly
suppart of a mighty nation, the
Soviet Union, and on the far side of
the world, the other giant of our time
and also our friend, the United States
of America, has applauded our stand
Tashkent was the first step on a long
road, probably a hard road, but we
must not lose faith in ourselves and
we muit walk forward with fiom un-
faltering steps until our goal is reach-
od.

There has been no departure from
any princ'ple. As I said before, there
has been a clear and Arm declaration
on more than one occasion though the
fears of our basic position on Kash-
‘mir. This was repeated at Tashkent.
‘Kashmir is and will remain a part of
India and India’s sovereignty in this
area is not negotiable,

Why then should we be afraid of
disrussions and talks on any subject
which he!ps to ease tension and lessen
suspecious and pave the road to peace
between ourselves and Pakistan?

Yeaterday one other doubt was rais-
«d by Mr. Trivedi, who posed a ques-
tion to the Government as to what
bappened on the 10tk of January. I
“beélieve 1 am right in  saying—I say
“this suibject to correction by those who
‘were present at the time—that a res-
Mmtion of ‘the Agreanent was made
2433 (Al) LS—.
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on the #th and only a few verbal
changes were made later. These were
minor changes such as ‘should" in
place of ‘will'. There was no ques-
ton of pressure on the Prime Minister
by any party and I think it is a slur
on the memory of a great patriot and
a roble son of India to imply that
what he did, was done under pressure
cither from his colleagucs or others.
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Bhrimati Vijay Lakshml Pandit: In
faot the whole delegation unanimous-
1y agreed to the small changes,

The uestion is also raised and it
naturally comes 10 our minds whether
the sacrifice we have made in terms
of blood and treagure was not in vain.
1 say that jt was not. It proved to
ourselves that we are made of stern
stuff, that if our sovereignty is threm=
tened, if the values we cherish are
attacked, we can defend both. We
bave proved to those who sought to
belittle us by saying that our form
of dress and our fosd habils were
impediments in our path that when
the defence of our country is in ques-
tion, we cap fight and we can pro-
tect our honour.

W few qearaw  (wrEAgT)
T SAErafd | werasq &u1 W oTar
t?

Shrimati Vijay Lakshml Pandit: We
have also proved that it is not always
the weapnn that counts but as Field
Marshal Muntgomery says it is the
man behind the weapon that cnsures
the ultimate victory. We have by the
action at Tashkent also shown that
we refuse to be treated any longer
as pawns on the chequer-board of
world politics.

oft fwm wowTaw . g
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Shrimatl Vijay Lakshmi Pandit: We
can and shall come to our own deci-
sions and plan our own destiny to
sut ourselves. As I said earlier, the
agreement may not be a perfect docu-
ment, but it leads to a what may be
a good end, For those who are fear-
fu] and critical 1 would like {p para=
phrase the Biblical injunction wnich
says ‘If thou shouldst err, let it be
on thes side of gentleness'. May 1
say—speaking politically—that if we
err, let it bs on the side of Peace.
This is the sprit of India, This is
the spirit of the Tashkent Declaration
as [ understand it.

Bhri Frank Anthony (Nominated—
Anglo-Indians) ; I should imagine that
the Tashkent Declaration has been
acclaimed by the world except per-
haps by China that seems to have a
ca culated and almost venomous intc-
rest in perpetuating trouble for India.
I also believe that it would be cor-
rect to say that the Tashkent Declara.
tion has been received by the Indian
nation with mix>d feelings. Because
the Declaration was in a sense sealzd
with the death of a great and good
man, there is a tendency for u; to ac-
cept the Tashkent Declaration as an
offering to his revered memory.

1 am prepared to concede that there

are groups in this country, fortunate--

ly still minority groups, that hawve
a vested interest in  tensions wilh
Pakistan; every t'me Pakistan mis-
behaves it give; rist to their commus-
nal political mill. But ] would ask
the Government to recognise this that
there are sober thinking peope in
this country who have received ihe
Tashkent Declaration with consider-
able anx.ecty and with very grave
doubts indzed.

First of all, T wou'd ask th= Gov-
ernment not to talk of the Tashkent
Declaration as some k'nd of 5 diplo-
matic victory. Let us all recognise
one thing. It i; not any denigration
of his memory, the memory of a man
whom we loved, But let us recognise
that the Prime Minister did give a
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categorical mssurance to this Housa.
And what was that categorical assu-
rance? It was that we would nct
vacate certain strateg.c areas and we
would not vacate certan strategic
passe;: unless there were certain pre-
eonditions, unless there were certain
redsuudb.@ guarantees, What was the
first pre-condition? It was that the
withdrawal of armed personnel would
comprehend and include first the
withdrawal of Pakistan's infiltrators.
Let us realise thiz that this was the
pre-cond tion, and we wanted reasun-
able guarantees. The Tashkent De=-
claration reiterated that phrase
‘armed personnel’. It meant that
Pakistan had to agree to withdrawing
her infiltrators first. Yet, what has
happened? Pakistan has denied tlat
she ever sent in infiltrators. She
has, therefore, a fortiori, dened that
there are any infiltrators to withdruw,
And what have we done? [ do not
know, I see the Defence Minister taik-
ing to the Foreign Minister, = w:uld
like to know whether we have al-
ready vacated Kargil, T thwal and
Haji Pir, which means that we have
vacated these strategic passes throuch
which alone we were able to plug this
infiltration, without the pre-cond.tion
be'ng fulfllled.

13.35 hrs.
[SuRr SHAM LAL SAmAF in the Chazir]

What does it mean? That is the first
tremendous casualty of the Prime
Minister's categorical assurance to this
House. I am prepared to concede
this; Mrs. Vijay Lakshm! Pandit is not
here; 1 am prepared to conced2 that
Pakistan's affirmation that she wili not
resort to foree in order 1o setile dis-
putes is to the good; 1 am also pre-
pared to concede this that Ayub
Khan having sremingly  given u- his
original desmand that there would have
to be some kind of se f-executing
machinery in resnect of the settlement
of Kashmir before he subscribed to
such a Declaration, is also to the good.

I do not, like the Minister of Ex'-
ernal Affairs, attach undue import-
ance to this exorestinn ‘non-interfe-
rence in Internal affairs’. 1 was &
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member of the Indo-Pakistan Conei-
Liation Commilttee. Nobody desired
more passionately than I did an un-
derstanding with Pakistan. But let
us also understand Pakistan's poli-
cies. Pak s.an wil] take the pl.a thit
Kashmir is not an internal affair of
India, that Kashmir is in dispute and
ghe will exercise her right to inter-
fere, day in and day oul, week in
and week out, year in and year out, in
Kashmir, taking the plea that it is not
an internal affair. So, th's phrase
‘non-interference in internal affairs'
has no meaning and no wvalue at all,
so far as Pakistan is concerncd. But
my greatest anxiety is this. What is
there to prevent Pakistan almost im-
mediately from perpetrating fresh in-
filtration?

My hon. friend said yesterday that
there was the und:rtaking to obsierve
the cease-fire I'ne ang there was the
undertaking to observe the cease-fire
eonditions. They woere all there be-
fore. Did they prevent Pakistan from
infiltrating? Were your impotent UN
Obscrvers ever able to prevent infll=
tration? Let us face facts, however
unpleasant they may be. And re-
member this, last time Pak'stan had
prefaced that infiltratlon with fan-
fares and trumpeting: she had braz-
enly and unashamedly miid ‘We are
raisang 150.000 mujahids and guerillas.
She boosted of her Gibraltar force in-
cluding regulars and guerillas with
the stiffening of her regular forces.
She did all that; she proclaimed this
thing and then sent them in. But
when Pakistan infiltrates again, as I
am certain she will, who will identify
her infiltrators? Will the UN Obser=
vers or the Security Council identify
them? 1 do not want to say anyth'ng
harsh about the Security Council.
How did the Security Council behave
on the last ncragion? Who deliber-
gtelv suppressed the Nimmo report
which identified Pakistan’s guilt?
Why did the Serurity Council del ber-
ately turn a  blind eve to Nimmo's
identify nx Pakis‘an's guit* Why did
they evade naming Pakistan as an
aggressor, probably largely under the
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inspiration of the British? Who did
all that? Who will ident'fy them
when they infiltrate again? Let us

remember that last time, in gpite of
their proclamation that they were
sending them, again, jn sp te of thewr
saving that they would send their
Glbraltar force to help the Kashmiris,
in spite of Nimmo ident fying them,
biatantly they reasserted their false
claim that they nover sent any infil=
tiators. The next time they do send
them in, without all this other mate=-
rial, what will they say? They have
learnt wel] from the Chinese; they
will emu'ate the Chinese techniques;
they will emulate even the Chinese
language and they will say ‘Oh. this
is a fabrication of imperialist Hindu
country, these are not infiltrators;
these are internal freedom-fighters . .

Bhri Nath Pal
people's war’,

Bhri Frank Anthony: And who will
say 'Nay’ to them?

(Rajpur): It is a

Mr. Chalrman;: His time is up.

Shri Frank Anthony: 1 am speak-
ing on bhalf of my Group. 1 was
{old I would get at least 15-20 minutes,

Mr. Chairman: Two minutes more.

Shri Frank Anthony: I cannot finish
in two minules.

Bhrl Nath Pal: 15-20 minutes.

Shri Frank Anthony: That was
what I was told.

1 am among those who, for what it
is worth, accept the Tashkent Agree-
ment. I accept it ess:ntia ly because
it was the last hostage of a grea, und
gorod man, to his passicnale desire
for peace with Pakistan, n spite of
Pakistan’s record of repceted aggres-
sions. Very secondarily, 1 aciept d it
because it was a hostage to our slen-
der hope—the hope of some prople
like myself—that it may lead to im=
proved relations with Pak stan, that |t
may lead to the leaders of Pakistan
seeing some ssnse; Dbecause 1 am
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among those who believe ardently that

it we can achieve improved relations

with Pakistan, then both countries,

India and Pakistan, will be benefited

immeasurably.

But having said that, ] want Gov-
ernment to recognise certain hard and
unpleasant facis, not to euphemise,
rot to explain fhem away, because
my fear is that it the Government
does that sooner or later—perhape
sooner than later—it wil] be over-
taken by these unpleasant facts. I
do not want Government to become,
as Ayub Khan, has become, the
victim of its own false propaganda
1 do not want that tb happen.

., What is the first hard, unpleasant
fact? It is that this is not a diplomatic
victory. Let us tell our people what
the Tashkent Declaration is. It is for
us, in our ardent desire for peace, a
vast, a deliberate and a calculated
risk of Pakistan attacking through
Kashmir a third time. It is a delibe-
rate and a calculated risk,

The nex\ unpleasant fact is, while
carrying this out, will the Defence
Minister tell us that we must be com-
pletely wvigilant. I was one of those
who suppor'ed the Kutch Agreement,
although there was a revulsion in the
country against il. What did Shastriji
tell us? He reminded us that the ink
on the Kutch Agreement was hard!y
dry when Pakistan was preparing a
careful, claborate plan for wyet another
aggression. I do not want to say any-
thing that may befoul the atmos-
phere. But let us remember that the
ink on the Tashkent Decl!aration was
hardly dry when Ayub Khan, having
Tniled at Tashkent to get included, as
he said he would get included, a pre-
condition for a self-executing arran-
Fement to settle the Kashmir problem,
®a soon as he got back to Pakistan,
fmmediately tried to put a footnote
%6 1t. He let loase a barrage of pro-
peganda through . his leaders—after
all, there is no public opinion ia
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Pakistan; it is the oplnion of the
Dictator channelled through his mar-
ionettes masquerading as public opi-
nion—that Kashmir was in fact the
dominant item in the Tashkent Decla-
ration. Having failed to get his con-
dition inscribed in the agreement,
hardly was the ink on the Agrcement
dry when he introduced this footnote,
that Kashmir was the dominant item.

Let us also recognise this. Let us
hope and pray for peace with Pak-
istan. But do not let us delude our-
sclves into believing that there is
going to be any let-up, for one minute,
internally or externally, on the part
of Pakistan with regard to agitating
on Kashmir. Not for one minute will
they let up. Let us realise this too,
that for them, Kashmir is a symbol—
a symbol of what? Of medieval, theo-
cratic thinking, a symbol of the me-
dieval two-nation theory, and worst
of all, tragically a symbol of hatred
for India. That is what Kashmir is to
Pakistan. It is & symbol of all these
terrible things for them. But for us,
also, it is a symbol, but it is a symbol
of an entirely different character. It
is a symbo! of our secularism. Two
aggressions by Pakistan has further
affirmed that symbolism. As I said as
the leader of a recognised minority,
Kashmir today has been sealed with
the blood of all communities, in twoe
aggressions, it has been sealed as an
inceparable part of India. And any
Governmrnt—any  Government—that
shows the slightest sign of betraying
Kashmir will have to fa~e a revolu-
tion in this country—I have no doubt
about it.

Shri Nath Pal: They will not be
allowed to do it

Shri Frank Anthony: There is ano-
ther hard and unpleasant fact, this
double talk, this ambivalence, on the
part of Government, people taking
in offi~ial, quasi-ofMi-ial, semi-official,
demi-official, semi-demi-homi-official,
qRpacities, all purporting to speak «
Kashmir, all purporting te propount
their respective soluti:':s of ﬁ:ﬁ!&
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I cannot understand this. I do not say
—although [ am a lawyer—indict
them for treason, but I do say, kick
them out of thoee positions of respon-
ability.

They do three things, I mean they
damage India in three ways. They give
the impression that there is a strong
school of opinion over here in favour
of handing Kashmir or a part aof
Kashmir over to Pakistan. They wea-
ken us internationally. They give &
bandle to the enemies of India, to the
friends of Pakistan, to beat us with.
They deliberately encourage Pakistan
to contlnue this agitation on Kash-
mir, to continue it as a symbol of
hptred for India.

The other day, some people from
Kashmir met me. This is their warst
fear; they say, "We want to proclalm
our loyalty to India. But how do you
expect us to say so? We do not know
when a weak and dithering Central
Government may betray Kashmir,
may band it over to the Pakistanis.
Then what will happen to us? Even
if we are not executed, we will at best
be treated as infidels and as traitors”.
This is another hard, unpleasant fact.

We are getting into some kind of
euphoria. We are not only a naive
people, we are impractical. [ want to
say this. While we say that we will
accept the Declaration and will im-
plement it in letter and {n spirit, let
us also leave Pakistan in no doubt
that {f there is a fresh inflltration, we
WUl treat It as an act of war, and
ihat despite what Mr. Harold Wilson
or people of his ilk may say, we will
take action to answer that act of war,
oot on'y ln Kashmir but in Pakisan-
occupled Kashmir or any other part of
Pakistan.

Bhrl J. B. Kripalani (Amroha):
Mr. Chairman. it becomes difficult to
analyse the document thit we are
discussing today because the high dig-
nitary who signed it on our behall
died at Tashkent in very tragic cir-
cumstar crs. Bt national duty has got
to be performed.
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Let us analyse the document,
apart from its verflage, apart from the
expectations and hopes it foresha-
dows, apart from any prepossessions,
what do we find as the essence of the
document? We find that it is a rehash
emphatically expressed of what was
done by the Security Council. My hon
friend, Shri Anthony, said something
about the Security Council and ita
attitude; I entirely agrec with him.
Russia spoke in favour of the Secu-
rity Council Resolution. I cannot
understand why we should have ex-
pected that Russia will take any
other attitude than what it took at
Tashkent. It was clear that in the
present dispute, Russia was not with
us but was neutral. It had abandoned
its posttion that Kashmir belonged to
India

There are only two statements in
the document that have any value at
all, It is said that the Kashmir issoe
was stated by both the parties and
they did not agree about its solution.
WQ are told by the Forelgn Minlster
that ‘they were guided at Tashkent by
a lpmt of compromise. Both pariles
stufk to their position. Where is the
question of compromise here? After
returning to Indis and Pakistan, our
spokesmen and Pakistani spokesmen
have reiterated their respective posi-
tions, that Kashmir on our side 1s an
integral part of India, and on their
side it is said @ plebiscite must be
held in Kashmir.

The pecond statement that ls of im-
portance Is that there will be no in-
terference in the internal affairs of
each country by the other. That has
been absolutely repudisted and
bluntly they have said that Kashmir
is not an internal affair of Indla.

Go, except for the platitudes that
have been used that there shall be
perpetual peace, that there shall be
neighbourly relations, that the econn.
mie situation of the two countries
impely them to act as friends, the
two essential statements have been
denied, one by both the parties and
the other by Pakistan There has
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(Shri J. B, Kripalani]

been no soiution of the question which
led to the last war.

But peace hag been established for
the time being. That is something
good. That is what we welcome, and
it is what the wor!d has applaudea.
Nowadays wherever there is war, the
olher countries that are not invo.ved
in it put pressure upon those who are
fighting to establish peace on any
1lerms. [t is only when the se f-in cr-
est of a country is involved that it
does not care whether there is war,
whether there is atomiz war, whether
1're is annihilation of the world.
One ran see this in Viet Num, All
countries  ex-cpting America and
North Viet Nam are interested In
peace, and  they are pressing upsn
Am~rica to give up this war and work
for peace.

Even when there is psace, when
«every country his welcomed this aec-
laration at Tashkent, why are s.cuiona
©of our people diszatisfied? I woua
suggest 1that they are dissitisfied be-
cause of certain promises, very deti-
nite promises that were made in this
Parliament and that were made be-
fore the peonle and that were maie
before the Maombers of the Oppositon
parties, that there wou'd be no re'urn
of those territories in Kashmir wnirn
we have o-cupied beyond the czase-
fire line. The-e have been given up.
Algo it was said that there wou'd ba
na infi'trators left in Kashmir, that it
wou'd be the job of Pakis'an to tike
them away. Both these conditions
have not been fulfilled. ‘Therefore,
people are unhappy.

And people are urhappy beciuse
thev do not understand politics. I did
not expest. that anvthing else wou'd
be done at Tashkent except to estab-
lish the status quo ante. It was in-
evitable brcause the world was
ugainst us, and our friends were nru-
tral. And T do not see how thia Gov-
ernment can take anwv revolutinnary
step. It iy a Government wedded to
status qQuo ante,
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This has disappointed people. I

never expected anything better than
this, and I was not thercfore dis-
appointed. It is not I a.one. I had

tatks with some Cungress people who
said the oniy possibiiiy of all this
was the restoration of the status quo
ante,

Pcople are disappointed because
they do not know the meaning of the
word “politician”. A politician is not
wedded to any idealism, not is he
wedded to our priva e conception of
morality. But we here, who have beea
brought up in the national struggie
where we tialked of equality, fra.er-
nity and liberty as they talked of in
France and other dependent count-
ries, believed that every  politician
would honour his word, but when
po'iticians came to power they do not
remember these things. Prople who
are in power and people who aspire to
b~ in power have got to do many
things thit are rrooked, that are far
removed from mora' prin-ip'es. This
i= what an English author says about
the Prime Ministers of Eng'and. You
will ex~uss me if 1 ask my neighbour
to read it for me.

Shrl Harl Vishng Kamath: May, I,
by your leave?

Mr. Chalrman: Yes.
Shri Harl Vishnu Kamath: *“The
British author says, ‘cunning, ruh-
lessness and mendacily' are among
the qualities of those who travelled
the path to power in the yeirs covered
bv the 16 Prime Ministers studied by
him; it would be agreeable if it could
be established he says, that the sim-
ple wvirtues of truth, sincerity, fair-
dea’ing, inflexible rectitude helped all
men to reach the ton; in actual fact,
however, few of them embodied theve
qua'ities. Rymsiv MacDonald, when
hard pressed. was notoriously prone
to sesk refuge in prevarication. Those
dealing with L'ovd Gerorge found he
wat & man who con'd ‘never Inak a7
a2 he't without withing to hit he'ow
it'. Highminded men have sometimes
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reached positions of supreme power
on the strength of the advocacy of a
cause, But Prime Ministers have maue
np fetish of political consistency. To
solve their difficulties in team making
they have been prepared to  enlist
support without looking too carefully
or conscientiously at credentials,

ready to
they
Pal-

“They have been
accept as  colleagues men
have previously denounced,
morston, it is said, did not care
‘what dirt he had to eat so long
as it was p.lled dirt'. Gladstone,
onge the ‘hono of the stern un-
bending Torins' grew even mo-e
radical ag the years went by,
Churchill descrted the Tories for
the other side, and later deserted
ihe Libera's o revert to true blue
Tories. Nor is intellectual force
a quality indispensab'e for men in
nower or mern  secking  power.
The unassuming Attlee out-stayed
more brilliant minds."

Shri J. B, Kripalani: T will e¢on-
clude. W,o have been brought up
under Gandhiji and in the struggle
for freedom. Therefore, ws need-
lessly expect from our politlicians
high standards of integrity, mora'ity,
end we expect them to keep their
word. If we remember what pa'iti-
cians are made ol especially those
who aspire for power . . .

Dr. M. S. Aney (Nagpur): Feosn
Gandhians whep they become politi-
cians,

Ehrl J. B. Kripalanl: 1 was saving
that when the: sspire for power, they
have to do all the things that have
.been mentioned above.

13.59 hra
{Mr. DreuTy Spraxin in the Chair]

There is another think which was
working at Tashkent, We know that
there is a psychological process which
brings about nervous exhaustion, by
which the judgment of people 15 al-
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fected, and their will and determina-
tion are undermined. This you will
find described in the book Darkness
at Noon. This process ig applied in
two ways, first of all by cruel methods,
but it can be applied also by non-
cruel methods, by the exhausting
methods, and 1 om afraid that, con-
sciously or unconsiously, our Prime
Minister was under the stress of very
high tension brought about by the
many receptions that were g.ven 1o
him, by the banquets that in Russia

last  for g few hours, by buing
taken  into  con’erences  up 1o
3 Q'clock in the murning and o this

tension worked upon him. He forgot
the promise that he had made here.
In order to get rid of the tension he
signed the document and when  he
had signed it, as our foreign Minister
said, he wag very hanpv because this
tension was past. That was a tem-
porary happiness, a temporary exhila=
ration. But when he went to bed he
reatised that he had not actrd a8 he
had promiscd to act in India, as he
had given his word to tha people of
India and thrrefore the trassdy tank
pla=e. That iy mvy noint of view, That
is all I have to say.

14 hrs.

SBhri Sham Lal Baraf (Jammu snd
Kishmir): About the  Tashkent
spirit 8 number of speeches were made
yesterdav and today from bath sides
of the House and I shall not go in‘o
that Immediately. Some disenrdant
notes have been sgtruck and [ feel it
my personal duty to speak about that
first. A doubt was raised whether
trom the constitutional point of visrw
wa would be in a pasition to vieve
the a~ras known as Hailnir, ete. The
hon. Minister of law mav s~eak on
this point. Since T am sn Indisn and
[ »m a'so & resident of Kashmir T feel
that we are not in a povition tn re-
concile ourss'vrs menta'ly tn *he Pak-
Istanl secunation of tha portinme  on
that side nf the crase-fire Yine, There-
fa=n whan wa tolrg, wp thia nu==tion
simoly by aeresing tn hand over @
fow a'omeg. H jx rot alved Tt fa s hg
question. By concentrating on these
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F8hrs Sham Lal Sarat.]

#mal] slopes, I ask: are we not inad-
vertemtly glving up our claims, our
affection and our senttments towards
the whole area under Pakistani oc-
eupation? From that point of view I
feel that it will be wrong to say that
by the handing over of one or two
#lopes to them which we had occupled,
we will be doing something which will
be very wrong to our Interests. I do
not agree with that.

FEBRUARY

In the contéxt of the present agree-
ment, Hajipir and a small stretch, or
a gmall hilloek in Kargil are supposed
o by returneg back; on the contrary
we have to get back the whole Akh-
moor tehell. It is not only fertile land,
plain land but more inmportant still,
it is the line of communication to all
thés. areas that lie from Jammu right
#p to on the other side of Poonch, a
distance of aboat 120 miles, Today,
Pakistan has got Chhamb and Jaurlan,
There is the road, the life line of that
aréa to the while of Jammu &nd
Kashmir ‘State; that is, it is at the
‘throat of it and it can be strangled. 1
would like my hon. friends from Jan
Sang and Mr. Kamath to know this.
The small stretches of land which will
be handed over to them are nmothing
practically when compared to the area
which they have to vacate in Jammu
and Kashmir State; the whole of
Karen, 3/4th of Akhnoor and the area
in Jaurian. In case the road that is
the lifeline goes Into their hands, that
State Iy gone once for all

Shri Maurya (Aligarh): Did that
‘go? Were they in possession of that
road?

Shrl Sham Lal Saraf: If my friend
listens he will learn something If
we keep that in view, I think that we
are the galners.

Shrl Manrya: We have gained no-
tring.

€hri Sham Lal Saraf: I respect the
epinion of my friends even though
they strike discordant notes. This is
the material benefit that acerues to us
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Secondly, for the last 17 or 19 years
in that entire border line we have al-
ways faced trouble, turmoil, toot,
plunder, killings and what not. L
will certainly say that in Nausivera,
Akhnoor and Chhamb and Ranbir-
singhpura tehsils our people have
suffered the most in a number of
ways. I need not go into details I
think the Tashkent spirit will save us
from all these things.

Shri Bade: What is the guarantee
for the futura?

Shri Sham Lal Saraf: You please
be a little patient; I will tell you
Then again we have suffered in a num-
ber of ways. Government of India
have wspent iarge sums of money im
the Jammu and Kashmir State and I
must say to the eredit of the adminis-
tration there that they have been glv-
ing us very good results What
happened; every second year Peidstan
does some sort of mischief with the
result uncertainty again prevails and
tourist traffic that had risen very high
sometimes comes to the lowest ebb;
business and commerce comes to ®
stand otill . . . (Interruptions). Be
far as Tashkent Agreement Is ocon-
cerned, there are two aspects to it—
national and international. [ had
occasion to talk to a number of foreigm
dignitaries; they have not always be-
lieved our words so much as they
believed our friends from Palkistan.
Let us at least this time show to the
world that we beHeve in sound pro-
fessions and also sound practices.

Mr. Depuiy-Speaker: Ths
Member's time Is up.

hom

Shri Sham Lal Saraf: I have a few
more things to say. Mr. Anthony has
expressed gome of his feelings with
which 1T do not not wholly agree. Tt
is correct that nobody has taken the
responsibility for these infiltrators. I
can assure the hon. Ministers here
that thev could be dealt with any time.
A few thinps have happened in  the
past. Politically questionable persons
have found their way to the State of
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Jammu and Keshmir in the last few
years. | can name them. I will quote
only one instance. Last August that
is in 1964, 1 was coming from Srinagar
to attend the monsoon session. One
friend who happened to know me, a
high dignitary in West Pakistan was
flying in the same plane and we halted
at Amritsar and stayed there for
sometime, My friend knew me, and I
knew him. I made a little probe,
therefore, into his mind. Frankly, I
may say that a statement came out in
respect of it. He said, “Suppose, there
is a dig on either side, from Naushera
to Kargil, what would happen In
Kashmir?” 1 asked him agsin to ex-
plain it to me. He told me plainly all
that has happened today, and I per-
haps reported about that to the hon
Minister also. Similarly, a number
of people, who are politically ques-
tionable, have found their way to go
thete.

Shri Tyagl (Dehra Dun):
Pakistan| official?

Shri Sham Lal Saraf: He 1s a dig-

Is he a

nitary. [ know him in person.
An hom. Melber: What is his
_name?! (Interruption).

Bbrimad Lakshmaikanthamma
(Khammam): Give him more time,
8ir. Mo ls coming Trom that area, and
we would like to hear him.

Mr, Deputy Sposher: 1 koow that.

r, Shtm Lal Sevaf: Now, the
cease-fire line has been talked about.
‘May I remind my hon. friends as to
‘What happensd thers in 108, when
1 too hap i to be body In
that State? At that time, when the
cease-fire line was acreded from
the State Government wss mot c©on-
sulted; our Central Government did not
consult us. If we had been consulted,
the Hajipir question would not have
been there; the current things the
current happenings, would not have
been there, Certainly, this cease-fire
line would have been drawn in a
rational way. Now, similarly Pakis-
tan too might have one or twn diffi-
culties. But it was not done and
‘therefore, we have to be careful about
these matters hereafter also.
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Now, the entirg success of this Tash-
kent agreement and the spirit which
lies behingd it may not be known to
very many. It ghows one thing: that
the Gaovernmeot at the Cenire has to
be & firm government. They must
give the impression that what they
say, thcy mean it and what they
mean, they say It is only a strong
Government that can dellver the
goods; similarly, a strong government
which cun deliver the goods in Jammu
and Kashmir State should be set up
there,

Regarding the inflitration, the pre-
sent infiltration would not have hap-
peped at this acale and those men
would not have dared to come near
our boundary anywhere; but unfortu-
nately it had happened. Let me tell
you what happened. I got up one fine
morning, much earlier in the mor-
ning, and I heard the firing going on
only a furlong and a half from my
house. The Inflitrators had come
near there, right inside the heart of
Srinagar. Has such a thing hap-
pened In the past 17 or 18 years?

are a few things which I wan-
ted to bring to the attentlon of the
Houge. [ have very little time to
cover all my points. But I would
submit to the Ministers of the Central
Government here, ang to the Govern-
ment as a whole, that the Government
here must be very fArm and they
must take a very firm stand. What-
ever they have agreeqd to in this Tas-
kent declaration, certainly we are one
with them, but let them give the im-
pression to our country-men hers and
to the world outside that what they
mean, they say, and what they say,
they mean.

In regard to what has happened on
our borders, and what happened later,
we could count on our finger-tips
who really were the trouble-makers
on the borders either on this slde or
on that side, and we know how to
deal with them. What is the position
todav? I met some hon. Members
this mornine and 1 told them only
with the idea of helping our people
and the Goaverrment that this Taskent
agrecment Indicates success. I beg tor
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[Shri Sham Lal Saraf |

#ubmit, let this agreement be made a
Suctess. Bul wnen ey us not torget vne
thing. It hus appeared in the papers
Also this morning. That is, the content
of truups, the couatent of Lhe lurces,
was & thing with which we did not
agree in 1949,  (Interruption), We
must not forget one thing, and we are
sincere about it: and this is a thing
which, Goq forbid, should not hap-
pen; the point is,—and my hon. fricnds
should not  forget it—Pakistan can
rush its military reinforcements to
our bord s within just two  hours,
while jt will take days todgether for us
to reach our borders. These  facts
also should be noted by our people
and our Government.

Even with all this, I brg to submit
that I am lending my full support to
this agrecment. Let everybod, be
vigilant, all the same, about the hap-
penings—whether it is  the De'ence
Miniiter, the Minister of External Af=-
fairs or the Prime Minister. [ would
conclude bv saying that it only care
has been tiken, if only greater care
had been taken earlier I am absolute-
ly sure that all that has happened
would have bexn avoided and much
couli have been saved. With these
few worda 1 sunport tne Tachkent
agreema=nt and the motion belore the
House,

g ®wy fawg :  <TMIA
‘RgEw, e WU X fawit =

ot WY : ToTeTR wEvTT, W @
w7 g7 0% DZf & UF e5E A J1 999
B fem w1

At least one Member from every
g:oup must get a chance.
Mr. Deputv-Speaker: Tt has been

discussed, and the Speaker has decided
that we shou!d close this at 2.30

{Interruption).

Bhri Mawrya: It s wrong.

oY pen W wwAry :ug A
weaye fawg § 1w fAu W agr
faar «g

& ww fowd e gm e At
T afer | w9 gw &1 @ fove & w9
T &fag 1

aEE FUT 9% fraw 77 599
¥T9 ©F FU A0 WG ET ALT TAAT
anfer, afra g3 &1 wisdi & fauim &
At qudn § win wna-afssaa §
weaeut #1 1 fogar sfapa d, sq+1
|t agaeT v@qa wifgo, @Al e Foe
¥ 1 g v g (@ m @ w7 b
wi-mr mel & 99 e oaar @,

Zay gwfag g wT gaAm Iw

W FETT

affraE & 99 @@ wmaET &
qT8 7 wAig @ o 0f Afq 0, q
fivdafAfaFdrgaadrm
Tt s A fa @ oaaTe w1 faany
gaw &1 f o 4 agr #van g o7 gAY
w gfaar «) Fafy dar Q7 § o dmet
fawrg mdrafzaa g ¢ f& mmag &
wifet €t feex saifg senf ko & swar
wigar§ & foes wsg A & feay
e &1 fezo vl sk AT g7
wqifaal w1 w39 1 W ¥ 4z 4
warenel § g G OIRE AT § aw-
sraw i mfwr YT g o, e
or-mru wEA swrk e o W A
o T T % feofa wwg
W W oaaE %) feafa w1 gt
e 9T WY XA & Rl
st ot yu awr g § owdr et
ot e (6 &%) WA A av-
w1t ®1 qferia &1 gt ¥ 6
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grAtm & A &, faw § W
€14t wsat Fv 5 qreafis gwear
g7 adt grf, i 37 figfy Fmw
wil, arg & 7rE qyd W g@rfr
wir g f5r fzsg eqfs &1 aw
guit mwa sadr zafar & fra-
'R s aga g fF osw @
gfaur @ famm & a=w )

1947 § 917 garq 9 w1Ag
g, Al 3T awy o atry w7 A
g it gema dqu fem oo o4r, 39
# o4t ag gfrur adr am dri
IT H ooF Wwre @t OF utp %
fuzey & g7 @@ §1 WM Ay
¥ ogic gin W gir g=mE &
g 5T wsy & o4 ZwE %A W
gam w1 #we fem oan o4
g1 & awz fary o Aoty fEY
7T B I H FFC oF FR A
TF &1 wrrAr @, Wy g &
avg TN & T g mAEge
fat wgv *wr & worar §, faro
G & ¥ AT g WK qadr AT
aTma " frarad £1 eI @y
wr afwnm W wox @l Wl

g

fergmm e mfemra & dra &
a1 UF FUT 18 WAA, 1948 F
g Wt fer 14 Foamag 1948 & gar
f 336 UF AT TF T 90T W
wvmearm § fs &6 oR W AUl
®r wrrar o gEh Wi fewaa
a7 gAY WY ®TT TAY KT WA
oo wr @i wfr g€ 4@ F wqy
T §:

“Any propaganda for the amal-
gamation of Pakistan and India or
of portions thereof :neluding Eust
Bengal on the one hand and West
Bengal or Assam or Cooch-Behar
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or Tripura, on the other, shall be
discouraged.”

™ Yz &1 wany o qw ATy
arlr Wr g1

AL AF WeTHeqwl W §ATH §,
o ot @A qg g fr wevaeaw
o gy Ul ® 6, 3T e
WL F EM O | IR A
wfrmt fad | @y @ ;9 7@ oY 4
T ¢ f& 3% frowsw & fiR
g vz It gfaam sgmd 4 WAt
wifgd, 7 &1 gwq wfw &7
wifed | g ®1 & ¥¢ € 7 wrA
e afgram & dte F g
JzefamEa wuT ¥ o) gwiv A
wrEArt @ & afuy ) #fry oA\
w3t § ag ot gfaur @1 fzmm ga
Trr ot ary 1 adr fiw e o
&1 wiaa fwar, sa® w71 M oar
f& wafrdt s & fewsm #@
w g, 3aq OF atf I 6
UqgEE Wy 99y usdl #
wa A Al 19 s F A1 ag
or war rar qr f Gy feafy G0 %1
ard, frg & wzromst w1 w13 gTE
¥ xyg a1 /¥ ardr W Am afeer
A ggr e B T qfrema =
@id o W & oagt 8 Inom™
g 7 Atz wx gz omR oW owd
#fes o1 ¥ ame g1 a9 (7 s
¥ fresmn & faY qfnn & § o7
e gt aa § At fe
WTF T F ZA AT I0E 6T ATRC A
5T %1 37 % U A g wrgfi g
wrr fresgor oy wfsqr € ardy
vt wgdr § moag &t oowdl
# qgY feafa tnn won et 4, Tag
¥ geriery fgw=1 ¥ gw W@
wi R E g Ae?

I w7x wrw A fr o7 e
w1 nT § % wea i wTRAl gt
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{ v vy foed )
agt w0 1 AT guA ¥ A 7w § e
WITE ATH 9% A OF 2W 9T, ZW
QF 794 & Aviow g, Fam gare fad
ag W qeag g /1T aifEentag) &
feq wewr gm0 ow gut & saeAT
HTRAT # 2506 A FL a1 frAeir AT
WR! X ATHS KO F AL F Fay wqr
{ & srwda woaEl ¥ gendiv 7 Y
w1 arar feql o § 1 A aw faere
o« AvE § | 3w 6 T waed g Y
wqtfe st q71 7w & B w iR g
ot fegaedt At &7 W g T
9 & WET I arwex 7% g wfum §
o Wt Wt oy waTd & 59 H AT
Ao %%, g8 § fawmedt &7 ) @9
arq & foage wo g § e o A
R ETITT A e o gRATT & W
¥ f roow, wrafre, s & awe ¥
Hiod OF TAT A0S W TH AORTE A
fooar a7 tw oW F goed e AT E &
o9 7 s e s w0 S
HT FEaE OF WAy OTRET o St
WoE g vl gedv W B §
AT PW W Wl oag st 7 W
W TEN Ux AT WA F AEE
LR e caR S
@ & fovamesmar v @1 T o
srm A gha feamry, sy X, wwpae
W # AT ATET A ¥ e greTe
QT |F &1 T W7 AT AT
o A g e a1 9w &1 o0
AT TR WA W TG |17 T,
1968 & ot faew &= @ At
frg & wigw & o& SO § AT WA
# W 39 # AT AT gATE quAT STEan
§ | TR A T H A AR aT S
gHTIT A AT AR T AAI UL !
o Ry W AT AT @ FT AT A
TR FHUHEET AT OF, TAH AT FwT
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WrEr Lt ? g Amatg S oAy
WA go svare A fog ¥ oog s
qr

"We have suggested to Khan
Abdul Ghaffar Khan that he

would be a most welcome visitor
to India and we will, when he is
here, afford him all opportunities
to carry on whatever work he
wants to carry on.”

¥g & THATRE w19 A & o
gl AN WA AT 4, gegfaieTrT &1
KT waTE ®1 9TT g F ol ger W
WRE 7 W7 IWE LT F A e
fag ¥ 31 w1 5 ogi 38 w1 w92 R
WYT W1 FTH T FHG & WL EH OF
wTH K I HT FFTEQT HO1 1

o7 "qYRIT e fqE A g Ao

“We are fully aware that the
fundamental freedoms and the
nptyral aspirations of the brave
JPathans have been consistently
denied to them and their struggle
has got our greatest aympgthy.
We will support the efforts that
Khan Abdul Ghaffar Khan might
undertake in that direction”

& fam oY 91 & @y sTAAT qmEAT
g fe ) ar® ow 7w T AL AT
a9 & fem fe wafeeam 5 werdr
&Y owrd & g7 arq A7 F R Anrr ¥
&Y 3w & 9T w7 A wege e
oA H AT AT AT 3 SRR AT
e & forr Agre §, w9 TR AR 97
AR T T G AN AT Wy g
Fart ¥ gHas ¥ K @wd
T & W & art # ot Wy
w7 W AW OREE AEET a@ R
s ¥ gadt AT uAT /g 1 909 W9
A ary § 7 & frdew we wnge §
e e w7 v & foer T 2 fa
o gl ¥ www ¥ feswed

e ferg wmraw § W7 A s e



977 Tashkent

g=rita wrRal ¥ gerda At e srom
fesga us qwgaw ara § 1 w9 fom
TIEY 9 99 @ § 99 9L 99 FL qFT
wafae adt &) o ) & w=ifs o wrd-
wr§ @, W gF ¥ § amfor €,
EHAAAT A, IA & WT A qAr
a1 e, gww g faam WY A 3 wre
T %1 frard 77 v w3 a2t o=
qg Siw w4 @ D1 aver § ) xafan
A waw W Ffardt Aae R g ag R
% F1 qTFTT FAAT ATT g AT
it § 7 o ATa & o wron
I FTON FI AT F ACHIC IT H)
FAF Ay dac g ? o TEr A
wOATT ww 9@ § 3 o A aAw
& wft ¥ 7 @ 1 v W ow T ofiA
wifg & sqifr oA f aw @
oft frt ag feafr 7 gefr oY que
GEE A R AT A A & )
TH A FALH WEL Fgl AT
§ f5 o= a9t 7 w7 &7 avaw femryn
i aFIft oz A se I g s
forq §9F T /T F G K WA
L7 FY A IA A TG {T W
wraor ¥ gt Wy area &, gt o g
g far & w7 oife gau sa
WACTX FT AFAT § 1 AT FT AT
& ww 3 2 1 arer § 34 B A A
wrgr f Az g ) w1 AT fer
XA # & oM R
“To develop friendly relations
among nations based on respect
for the principle of equal rights
and self-determination of the
people,”
g7 H Argmafrtr ¥ aa e af
Rraw i viema st smavr k fe
CRTIATT S 1T =T v AT dmt
irr::tin-ﬁqfﬂnﬁmﬁk
fag @ i § 7 ¥ A A e
St 70T 31 #1 g A N Py
fara & oA 48 d @
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smmaa iy oF ¥ garé §,
FLAFA § | M9 Wt IA A R OHCAWA
§ 42 Wiy angg ¥ v & fr Tewatn 7
A & A A1 ga & Oran & qfea
518 I geaig g% g0 mfawe
wra § ff zart 97 515 wreme w0
@1 I3 T gR € T GEITAT TG
forr Yy e w1 stfusre e G
qiffeaT 187 37T T2 QA0 F
“FTIAIT 9T wrETo Zam § Emd s
| gaT § gafTa an si AT ur &
garia 38 & faarw Frarens avdark
WFarT ¥ 3z Srar d ¥ =D
WA agamac wgr mE

ot forw wroww (3tAT) ;o 3a WY
TFTaT ¥ v 2§ 7

ot wy fowd ¢ & 37 & awTEm
ST F 1 o W wf wOT e §
o IAN WTT FI AT AvE aE W
waw W w1, AT # aereed
&1 w7 A Fifow T wE wfgy

ot fwwrr qzomoe ¢ Azt AY AT
s AW A agt &5 %
FFTAFTIA F 0

sit fara areraer @ 3 TETA WAL,
Tz a7 Wi Renke & 1 AT AFAE
s ErwT Fr A A @

o wy fomd : g T T ER
wt & FF (%00 A0 W AT 99N
a dfemmrmy o &7 g7y
mrmaRTAN A T T A ¥
w1 mar ar £ FoaTT ¥ o 7 gt
¥ afur q-rfzz am § o sex mew aar &
g gem A i e fery wrfe
ot & firrerrr fed B e v
At 77 w1 sten BA & g AV A
whr Frm o w6 ax ot ¥ P
mﬂmtmqnm



79 Tashkent

[+t sy forwd ]

I ¥ 7 for & & arfesrs & qeeams
vafrr i nfraa Y st fe &
T wTaaT adt £, 54 #1 Iearfoe
EMUg g AT gaafo i g &
ary ¥ swTsmgTEaT Y
gu=1 Af% qrfe 17 % wreeiT §wae
WA HTE G | e FTEGT IUTIA 6 A H
ward gHY SIEY 1 '

IUTA WEWAT ¢ 6T W g
Lo gl

it 7y ferd : Aol fee ¥ vy
w1 oW e @A {rr
LA

ware gg ¢ Fram ol e d art
gl dfigmimmr i g T @
g E rT g g, afuw &1 frafo
B | A ag FEr g e v
Farr i " Eed ﬁ'-ilf ﬂfr, LT ] F'!'*Tﬂ'
Fowra ad woa &1, A ardfore waeat
g 1 H o FHT AT WA 1, T T
wE R gT g Fagagfw
T2 5T wirraT o wfen un §y
g? aiw [iAr Ay A i 0 mfe-
AT T Y H

ul %o Ao frarlt (amr)
w0

ot 7y femd : wlas " 3 9
Tzi g ! owd A A s o A fa g
®T G ¥ &g AA A7 7§ f
f ifE T st A e Era Wi
TR A 4 AN I H
TUTT FT R GTEN ATTC AT 7w
mada g P grcmE A moer fgm
THT A7 W T TA X RTGLT EAT )
AT &7Z a7 3 7773, frwrm arefen
wfz garddi i arfae w3 a1 foors ax
fa1 § | SR T F amiws 8 e
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wra & Tmfes § cwadet ww X
gfirem & W § &7 offarT &
frgsor & aaw fazt & 1 ©F w1 &5™%
Tiwa glaT § 6 &g e fraer ot
ww fegw ot @5 1 ==Ar

W oo ¥ ogw wiE & el oy
T g W g Wiy & g ¥
frags sem fFag o 1| famm &
g ferm o AFTAF T 99 @Y
5§ %t ag =¥ | fogd wgeg a9t §
Wt T gn | feg A F ot
T T KA GHT, TG T WR
v, dge-famra sUT gwr, WY
AWER WEAYAT GET § | 6 F AEay
FAE wN o AEY der @ IwY we
Laeaeal e Zc il O I i g
ST FF T ¥ W T 2w R
i fawrar & 1 s 1 A
wifgd fe vet wm w3 A gfer ¥
qg W FEOE £ qFAT |

w ¥ % oF g1 @ Tg S
g & s g v Fedwar
arr ¥t @ e gt § gy
R gEamAl £ 9§, o @) gEe
WoHeTE § 97 ¥ A ¥, vw feer
= dE wd o w1 ogmit gerey
T v fer &) 99w ¥ s
g UF WX a1 gEamAl § agar aea
& f5 W gu 7 @ @ my a7 I
Ty avn A @ 3 W g G
9 &1 gudt o 3% § fF gH a
€17 AY A7 gl AEY TR A g1 wmfedy
¥ framr sem wwar § fr fg o
wEamAl § 19 7 A1 g g 99 0
a w7 & ol w=w gmar wifgd )
agl & gEewT w@ ava gt § 0 ¥
CRORIE AEENT g gew, avad
T g & o6 amd ¥ fawe &
gt i @ & ) 9 qgewEl
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®1 77 ¥Tw @ 4, wiey g, ag
& a7 w1, o af e § A T-
wifex s wierat § 37 9 fawrss o
¥ ®1 gl axar o gwar § )
ATET T & A wmamaw § fe &=t
gfrar ardr ardl w1 sy e fawe
ot ogrray v & faz A9 ek

w1

Mr. Deputy-Speaker: Tha House
will now take up non-officia] business,

Some hon. Members: We may
extend the time.

Mr. Deputy-Speaker: This matter

was raised when the Spsaker was
here and he has decidrd that this wiil
go only up to 2.30.

Shri Harl Vishnu Kamath: Now
you are in the Chair and you can
decide,

Mr. Deputy-Speaker: I am sorry 1
leave it 'n the Speaker. If he wants
to extend the time, let him de s0.

Shr! Harl Vishnu Kamath: Pleass
consult him,
Mr. Deputy-Speaker: Unless ths

House is prepared to forego the Non-
official Business,

Shri Harl Vishno Kamath: Why
should we forego that? We can take
it up at 3.30 and go up to 6.00.

Bhri Swaran S'ngch: Sir, we are
entirely in the hands of the House.
If they want to cut into non-official
business we have no objection. I only
want to point out that I will have to

go to the other House at 3.00.

Shrl Huri Vishnu Kamath: The

Defence Minister is there.

Mr. Deputy-Speake-: All right We
will continue this d scussion un '
300 and then take up non-official
business.
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Shri Swaran Singh: Sir, on Mondav
there should be nothing on this except
my reply.

Mr. Deputy-Speaker: Yesr. Wa
will close this at 3.00 r.m. and take
up non-official business. The Minu-

ter will reply to the debate vo
Monday.

Shri Joachim Alva (Kanara): Sir,
when 1he g.eat Juliug Cae.ar ‘was

murdered by Brutus and his friend
Mark Anthony Legan to deliver his
will distiibuting his lands and garde.s
Caesar became more triumphant afier
h.s deaith wan when he wa; aove.
So also, with regard to Shastriji, when
he wag alive he did his best and he
died like a hero. This Tashkent
Agreement is his last will and testa-
ment to the Indian nation. This agree-
ment has made him more powerful,
maore potent, more  influential,
more respactablg and more immaortal
after his death than when he was
alive. He laid down his Jife for =&
noble cause. Wg cannot forget that
the last breath of his life, the last
drop of blood in his body, he sacrificed
{o bring the two countiries, that form-
ed Hindustan, together ay Tashkent,

Sir, the Tashkent spirit s very
extra.ordinary. When my hon. friend,
S'ri Frank Anthony was saying that
we should do this and dp that, 1
wondered whether he waved us to
go and occunv Pakistan. What is his
ohiection? Dnes he want usg to go
end nccuny Pakistan?  Perhaps, Sir,
through the Tashkent spirit we may
arrive at a settlem-nt on Kashm'r,
We have not closed the doors. We
have kept the door op=n.

Shri Jawaharlal Nehru for eight=en
lnna yeary strugglsd wi'h Pakistan
askine for peace. But Pakistan bhang-
ed the dnar on him. He propas=1 a
ar decla=atinn which they reje-t-

no-w

ed. TRut. fina'ly. even twroush war
and vin'ence wa have arrived at #®
rettiament, We growled at e~ch
nther, We lonked a1 each nther with
Adark flerea eves. Rut todav  that
hlandy mand hae vaniched,  The hv-

lanes and high-lanes between India
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ewd Pakistan are open. We are ready
to go there and they are ready. to
come here. Shri Hiren Mukerjee
said yesterday that there should be
more the spirit of such declarations

and more o! such cultural agreements
behind.

Sir, you have tg view history for
the last twenty years. What did the
British do? Before I touch upon the
British, T should jike to pay a tribute
of praise to the delence forces of
India. They have done a mighty job.
QOur airmen and jawang sacrificed
their lives fighting on the front. They
left their wills and children and went
to the front when we were  sitting
comfortably on these benches. One
can imagine what sacrifices they un-
derwent, They were led by our gal-
lant and patriotic Defence Minister.
Also, our negotiations were carried on
by & devoted and hard-working
Foreign Minister led by an immortal,
great Prime Minister unto victory,
whose memorable words still ring in
oUur ears:

“gRg T % orarw e g "
Mahatma Gandhi was the greatest
Tberator of India. Netaii Subhash
Chand-a Bose was pur gallant fighter
who planted our flag outside India.
‘But for him we would not have been
sitting here for so long as we have
dome.  Sardar Patel was the greatest
integrator in our history. Pandit
Jawahar'al Nehru was the greatest
{dealist and planner of India. But it
was 1ot to Shastriii to be the greatest
Yender both In peace and war. He had
peacre in his heart when he leq us
Ante war.

Waw T come to the British, What
happened? The British had plaved
thn #ome of Hivide and rule. So much
blnod has flowed down Punjabh, so
thany thousanis of pennla eacrificed
‘their llv~e ‘becanse the British Tulers
planned to divile ns, jutt W ‘they
planned to  Bivide Trewnd, TIran,
‘Cynrne anf even  Kmerien Worth
‘America nnBl'Crrda would mve berh
“Orfe buy ‘Yor the Writkh, They wtill

1%, 1996 Duclaration (Metion) o

want to play the gamg in the entire
region of South-East Asia. They
want to see that no one power in
South-East Asia is paramount. That
is why they put us one against the
other. More British ships landed in
the harbours of North Vietnam during
the last few months giving them aid.
than of any other power. They played
this game with us, The Communist
leaders in Socialist Countries were
right when they told our delegation
that went there that a time bomb was
delivered by the British in 1948 by
cutting wp this land and that bomb has
exploded after 20 years resulting im
rivers of blood.

Sir, the French had come intw our
eountry, the Dutch had come and the
Portuguese had occupied our land.
The British also invaded and occupied
us. But it must be said to the credit
of the Soviet Union, for being the
only 'oreign power that has brought
us together. It is Soviet Russia, the
USSR, that has brought us together
Yor the first time—praise beyond
words unto Prime ‘Minister,
Mr. Kosygin. ‘The British by their
thanoeuvres always ‘tried to keep us
apart. They drove King Amanullah out
of his throne from Afghanistan and 1
remember, as a student before the
thirties, how wildlv he waz welcomed
In Bombay. The Ranas of Nepal were
impregnatad with the Teartion hv the
British so that the other side of India
mav naver have anvthing tn do with
us arrnss the Himalavas and an iron
curtain was thrown between Russin,
Afhanistan  and India, and even
China and ourselvas. The han, Mem-
har there referced tn Ahdul Gaffar
Khan, T racall how when T met him at
the end of the Gandhl-Irein truce in
Bomhaw in 1931, how  that dnclle,
patrintic. eTest man was requested by
me tn addre-s the Christiane. For that
ha was ssntenced for sedition and
pwrardsd ten vasrd imprisanmant by
‘Phe then Chief Presidancy WMagiot=ate
whn waa ixier dmightad. %5, Khan
Abdul Ghaffar Khan was sentanoed for
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preaching non-violence and he got
two years imprisonment. I wrote a
letter to Mahatma Gandhi who, In
his turn, wrote a letter to the Gov-
ernment. Shri Bhulabhal Desal also
pleaded his case but in vain, because
the Britishers were angry that he was
preaching for  independence, That
same Ghaffar Khan is now in a
friendly country, languishiag there.
We are not concerned with what hap-
pens in Pakistan; it Is their business,
According to the Tashkent Declaration
we shall not interfere jn the internal
affairs of their country. But our
hearts go out to Ghaffar Khan who
is still suffering, even though we have
become independent. Hig brother,
Dr. Khan Saheb, one of the greatest
Ministers in India or Pakistan, died
at the hands of an assassin and was
buried deep down. JShastriji was to
go to Kabul to meet Khan Abdul
Ghaffar Khan and the King of
Afghanistan nor call on Ghaffar Khan.
Tashkent. But death came in hls way.
He was not able to meet the King of
Afghanistan nor call on Ghaffar Khan.
1 remember his younger days whe-. he
was in Bombay. 1 remember, I was
a student of the great Khadilka® then.
The British put him into jail for two
years. Shri Bhulabhaj Desaj defended
him. I was present at the trial.

Mr. Deputy-Speaker: We are dis-
cussing the Tashkent Agreement,

Shrl Joachim Alwva: This is the back-
ground in which we have tg view the
Tashkent Agreement. This is the
background of the British policy—
putting one community against ano-
ther, one part of India against another.
The Tashkent Agreememt ushers in a
new spirit. We are trying to forget
the bitter past. We will proceed in 8
new direction.

We have also to remember the part
played by China. They gave a green
signal to Pakistan tp invade our terri-
tory. She told Paklstan: creep and
attack Kashmir, we shall close our
eyes. This was the same China which
had told us years ago that the Kash-
mir problem should be settled In a
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peaceful manner, Marshal Chen Yi,
the Foreign Minister of China was in
Karachi on the 4th September, 1985,
On the 5th September, Pakistan start-
ed the hostilities with the approval of
Marshal Chen Yi. So, the Chinese
danger is still not owver.

After twenty years of bloodshed
and war, the Tashkemt spirit has
come. Peace has settled on the reglon
and there is an atmosphere of cordia-
lity. It is pot correct and proper for
some of the Opposition parties to say
at this stage that they do not agree to
this. On the eve of his departure
to Tashkent, Shastriji, the late Prime
Minister, met the leaders of Opposi-
tion parties and ¢his is what they
told him: you do whatever you like,
but dellver the goods; we shall sup-
port you.

ot wq fwrd < GaT Tt T AT

Shri Joachim Alva: Hs spent his
last drep of blood to achleve peace,
It is our bounden duty to complete
his unfinished task.

There is one thing which I want to
say about the Tashkent Agreement.
Let us not forget that there are a large
number of Muslims in this country.
There are more Muslims in India than
UAR, Turkey, Iraq or Iran put to-
gether. They are happy here and
everything is going on smoothly. They
have no complaints about the treat-
ment meted out to them here. In fact,
even In the recent conflict, Muslim
warriors have sacrificed their lives for
the cause of India. I ghould not forget
to mention here the gallant deeds of
Havildar Abdu] Hameed. He alao dled
In the conflict along with so many
Rajus, Tarapores and Tyagis and
others, We cannot forget them all

There I3 one rainbow in the Jky.
I remember the rainbow which came
in the sky on the 15th of August 1947
at 5 O Clock in Delhl. That rainbow
in the sky was a wonderful sign for
us. But at 7 O’ Clock we heard of
mir problem should be settled in @
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(Shri Joacim Alva.)

Declaration is amother rainbow in the
sky.

The Tashkent spirit has to be pre-
served by us at all costs We have
to work towards it. We have to see
that both countries march op the road
to progress. We must help Pakistan
to be on the right path, We should
not permit her to falter in her steps.
If we succeed in that mission, peace
wil] reign in this sub-centinent against
all external dangers.

Mr, Deputy-Speaker: I have mis-
talkenly said earlier that the House
will sit up to 8 O'Clock. K will sit
only up to 5-30 pm. We will take up
Private Members' business at 3
O*Clock. Hon. Members should be
brief and should not take more than
ten minutes,

Bhri Sheo Narain:  This iz a very
importamt subject. It is more important
than non-official busimess. So, we
should get a chanre to speak on this.

Mr. Deputy.Speaker: I am sorry, 1
will have to close this discussion at
3 O'Clock.

Shri  Seshiyan (Parambalur): Mr.
Deputy-Speaker, an behalf of the
DMK Party I welcome the spirit of
the Tashkent Declaration. It is a
major step in the right direction of
bringing in  peace and friendship
between these two countries. After
a troubled history of 18 years, during
which time there were strained rela-
tions between India and Pakistan.
this joint declaration by the Prime
Minister of India and President of
Pakistan has come, Tt gives a ray
of hope for abjuration of violence for
settlement of disputed points between
the two countries in the sub-conti-
nent. That declaration is a signal
contribution to the cause of peace in
this part of the world for which we
have to be thankful and grateful to
those who brought about this situa-
tian, It symbolises the aspirations of
millions of people on either side of
the line to live in peace and concord.
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We cannot forget that i is a geo-
graphical fact that India and Pakis-
tan are neighbours and that we have
to live as neighbours. Therefore,
whatever may be the disputes that
may arise between them, we have to
choose between the two paths—whe-
ther it has to be settled by violence
or by methods of peace. Whatever
may be the past history, whichever
may be the way to bring in concord
and a ray of hope towards civilized
manner in which these differences
can be settled, that should always be
welcomed. Here for a moment we
have to pause and imagine what
would have happened if the Tashkent
Declaration had not been made. If
both the ‘countries had not made such
a declaration, the tension would have
been kept up, probably it would have
mounted to a war, probably a bigger
and fiercer one. The Tashkent Dec-

taration has eased the tension and
paved the way, and I think the
right way, for amity and concord

between these two countries.

Yesterday amd todey many points
were raised about the constitutiomal
manner in which this agreement is
to be implemented. I leave that
problem to the Government. It is
for them to consider whether it is
constitutional or not, come to a deci-
sion and implement it. So many
things have been said from this side
and that side. They have got an able
Law Minister who would be able to
deeide this issue. I am sure they will
do it according to the Constitution,
So, I leave that bugbear to them.
‘While taking into consideration the
opinions expressed by experts, T hope
they will also take into consideration
the opinion given by a constitutional
expert, who has sald:

“out of sheer necessity, on the
grounds of our sovercignty, those
areas should not be allowed to
be vacated™

This is his categorical statement. He
is also a constitutional expert of
many years standing. His worth
was also recognised by this country
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and the Prime Minister. 1 repeat his
words:

“QOut of sheer necessity, on the
grounds of our sovereignty, those
areas should not be allowed to
be vacated"

This has been stated by Shri G. S.
Pathak in the Rajya Sabha on 2th
September, 1985, while speaking on
the United Nations Security Council
Resolution dated 20th September,
1965 regarding cease-fire between
India and Pakistan. As this gentle-
man is the Law Minister of the
Government today, I do not know
how he is going to reconcile his own
opinion with the view of the Gov-
ernment.

It does not mean that I am against
the Tashkent Declaration, But
whenever the Minister gives his
opinion, 1 hope there will be some
sort of uniformity with what he said
previously and what he is about to
sy now,

With these words, T support the
spirit of Tashkent which is to usher
im an era of peace between these two
countries. Let us preserve the spirit
of Tashkent Declaration. Let us
proceed on the difficult road of peace
and strive to bring in an era of peace.
Let us also take & pledge to remind
ourselves that we are good brothers
and good neighbours and that we
have to remain so for a long time to
come.

Bhrimati Tarkestrwari Binha (Barh):
Mr. Deputy-Speaker, Sir, I am grate-
ful to you for this opportunity that
you have given me.

Sir. so much has been said about
the Tashkent Declaration. From the
course of the debate, T have come to
understand that this Agreement has
been judged from the contents of the
Declaration, from the eompulsions
which brought the existence of this
Agreement and also from the impor-
tance of this Agreement as a pointer
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in the direction of peace. In order to
bave a proper judgement about this
Agreernent, we have to assimilate all
its aspects, the contents of the Dec-
laration, the compulsions which
brought it about and its importance
more as a pointer, as has beep point-
ed out by the Foreign Minister, than
as a conclusion.

There is no conclusion to Indo-
Pakistan problems in the near future
because the problems have been
conditiomed by historical perspec-
‘ive, historical antecedents, of not
only today but, as Mr. Alva pointed
out, of the time when the Britishers
created the feeling of Hindus and
Muslims and the Muslim League was
born out of fhat kind of feeling.
Snce those days, this kind of mis-
understanding has been generated
and it is impossible for anybody to
even presume or even to dream that
a complete accord will occur with
any such international agreement,

When I was a child, I had read the

‘book Alice in Wonderland and I am
reminded of a line mentioned in that

book that Alice had to rup very fast
in order to be where she was origi-
nally. I did not realise the =signifi-
cance of those words at that time
more than ever I realise today that
either in the Indian economy or in
any international relatianship, we
have to run fast even in order to be
where we were. The Tashkent Agree-
ment has achieved this very thing.

Shri Bham Lal Saraf: Relatively.

Shrima#! Tarkeshwar! Sinha; The
first and foremost achievement of
the Tashkent Agreement is that it
has brought us to a position where
we were before this challenge of war,
challenge of aggression, was cast on
us. We had to meet all the obliga-
tions of this chaflenge. Tt Is not a
joke; it is not a small matter. The
Defence Minister is sitting here and
he realises the significance of war,
the maney, the men and the material
that we were losing everyday. I do
not know whether my figure s cor-
rect but T understand that everyday,
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during all these days when we were
meeting the counter-attack of Pakis-
tan, the expenditure was to the
tune of Rs. 25.crores. Certainly, if
a gituation demands, we shall forgo
everything for maintaining our
honopur, But in a country like ours,
how can we be blind to the situation
that it demanded Rs. 25 crores
everyday to meet our obligations? It
required 11,000 people to die or to
be injured or to be missing to meet
our obligatlons, And yet what did
we do? We did not defeat Pakistan.
We made Pakistan humble. For the
first time, Pakistan realised that war
would not pay. The coin which was
a bad coin was In ecirculation and
it could never be put into circulation
again. This is a lesson that we have
given to Pakistan and, 1 think, that
has been ome of our great achieve-
ments.

The statesmanship demands that
we could not go on spending the
money, the men and the materia]l for
an indefinite period of uncertainty.
What was the position? For example,
as Mr. Sham Lal Saraf pointed out,
in Chhamb sector, they were not
moving In spite of all the efforts that
we were putting. It was a vital life-
line of this country. They were not
moving and we could not make them
move, There were many other
places where we were stuck up and
there were many other places where
they were stuck up. This was the
situation though, comparatively
speaking, certainly, we were in a
better position. But we cannot say—
I again repeat it—that we defeated
Pakistan. We made Pakistan hum-
ble, We made Pakistan to realise
that war cannot be fought with
India any longer and we made
Pakistan to join us at the conference
table. This is the achievement. As
Mr. Menon pointed out, Tashkent
was a venue where two parties met
The Soviet Prime Minister, Mr.
Kosygin, came as only a person who
was mediating between the two
parties as to how they could be
brought at the conference table. I
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wish in the Vietnam war the two
parties eould come at the conference
table. The Prime Minister pointed
out today that it is very difficult to
make two people to come at the
conference table. It was not diffi-
cult for us. But it was most difficult
for Pakistan to come at the confer-
ence table, to discuss the merits of
the case and to accept the basle
agreement of ‘no-war’.

Most of the Members have ralsed
the point of ‘no-war' agreement.
‘What is the sanctity of ‘no-war’
agreement with a party which does
not have any sanctity for anything?
We are presuming so today. Well,
it is a fact. The past history of
Pokistan has certainly made us feel
suspicious, There are cogent reasons
for that. Even today, this argument
holds good. Even if we have a 'no-
war' agreement with Pakistan, what
is the guarantee that Pakistan will
not violate that agreement in future?
They are doing it right now and the
apprehensions that have risen in the
minds of the people are because of
the interpretation that has been given
by Mr. Bhutto, Mr. Ayub and Mr.
Ahmed, the Foreign Secretary of the
Pakistan Government to the funda-
mental concept of the United Nations
Charter which has been incorporated
in the Tashkent Agreement Itself.
That creates a doubt and suspicion
in the minds of the people. But this
is Pakistan. The Members would
have been very happy if a ‘no-war
agreement had been signed. But I
say: What guarantee is there that
Pakistan would not wviolate it? No
agreement would have carried that
amount of sanctity if a party wants
to violate it. It can violate any
agreement, whether It is a ‘no-war’
agreement of any such other agree-
ment.

This Agreement has brought iInto
existence the end of war. The machine
guns, the heavy mortar guns, the
tanks, etc. are not moving, This Is
what has happened under the Tash-
kent Agreement. The peace has
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come into existence.
the imbalance of power which was
being generated very rapidly. After
all, China is there. It was our prob-
lem and not so much thewr problem.
Therefore, whatever we  have
achieved has set in motion bilateral
discussions for creating a peaceful
atmosphere.

It has checked

Before I conclude, I would like to
point out this morning's report and
the broadcast which was made by
the All India Radio about the news
from Rawalpindi that we are golng
back to the position as was obtain-
ing in 1849, 1 would like to point
out tgo the Defence Minigter—he is
no longer sitting here; I am sure his
colleagues who are sitling here will
report to him—that reorientation of
strategy has to take place. We have
been meeting our obligations through
the defence forces. We have been
meeting our obligations on all fours.
We have to assimilate our position

in such a way that we can to any
situation and meet our obligations
fully in any situation, Take, for

instance, the border of Azad Kashmur
with Pakistan, They have sur.ender-
ed 3000 sq, miles of Azad Kashmir
territory to China, It has become a
danger not only from Pakistan but
it is more from China. The border
of Azad Kashmir goes into the border
of Sinkiang a part of China and
there is a place called Khotan very
near the border of Azad Kashmir
from where the operations on Tibet
were carried out. From there, not
only a track has been made but a
regular air service has been started
between Khotan and Peshawar. If we
go back to 1949 position, do we
realise the implication of reducing
our strength in that area which Is on
the border of China? I do not think
it is proper for anybody to agree to
this situation that we ghall go back
to 1949 position.

I am appealing to the Defence
Minister through this House thul he
should not allow such a rapid with-
drawal of Indian troops because that
kind of withdrawal can always cause

West Bengal (Adj). M.)
danger. This is a danger which we
must realise before it is too late.

15 hrs.

Mr, Deputy-Speaker:
sion is over.

The discus-

Several hon. Members rose—

Mr. Deputy-Speaker: How many
Members are standing at a time!
They may kindly resume their seats.
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Mr. Deputy-Speaker: Shall we

extend it upto 3.30 P.M.?
Several hon. Members: Yes.
Beveral Deputy-Speaker: All right;
we ghall go upto 3.30 P.mM.

1501 hrs,

RE: MOTION FOR ADJOURNMENT-
contd.

Foob SITUATION IN WEsT BENcAL—
contd.

Mr. Deputy-Speaker: Has the hon.
Minister for Food & Agriculture got
the information?

The Minister of Food, Agricultare,
Community Development and Co-
operation (Bhry C. w):
Yes; I have got some information
which I can supply to the House.

Shri 8. M. Bamerjee (Kanpur): In

morning when we were speak-

the
ing....

Mr. Deputy-Speaker. The . h'on.
member got up without permission

and goes on. He may kindly resume

hiz seat.



